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ORDER -

B.C. Sarma, AM

- When the matter was called s'ecend time at 12-22 P.!\'}il'_for hearing
none appears' for the' applicant. "The' applicant himself was also not
present. We ‘find that after the case was transferred from the High
‘Court notlce was issued on 1.10.97 under reglstered post mtumatmg the
date of hearing -of this case. But despite that none appeared for the
~applicant.  We find that in fact on four earlier consecutive occasions
none z;ppe,ared for the applicant. We ell'e,.vtherefore, satisfied that the
applicent is no longer interested in pursuing the case. T‘herefore,.‘ the

-

application is dismissed for default as to costs. None appears for the

respondents. , , -
(D. Purkayastha) ’ ‘ N (B.C. Sarma)

Membher(J) - Member (A

“auk.c.



